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- ORISSA ACT Itl OF 1953
THE ORISSA APPROPRIATION ACT, 1953

| ' [ Recetved the assent of the Qovernor on the 31st March 1953, first
published tn an extraordinary issue of the Orissa Gazette
dated the 31st March 1953 ] '

——— s " — g

Ly
P
4 AN ACT TO AUTHORISE PAYMENT AND APPROPRIATION OF
CERTAIN FURTHER SUMS FROM AND OUT OF THE
CONSOLIDATED FUND OF THE STATE OF
ORISSA FOR THE SERVICE OF THE YEAR
ENDING ON THE THIRTY-FIRST DAY
OF MARCH 1953
|
| BEit enacted by the Legislature of the State of
Orissa as follows :— . '
Short title 1. This Act may be called the Orissa Appro-
priation Act, 19563. ' o
o lemeofRs. 9 From and out of the Consolidated Fund of -
. outofthe Orissa there may be paid and applied sums not ex. .
Consolidated geeding those specified in column 3 of the Schedule -
Orissa fr  BMounting in the aggregate to the sum of rupees
thogeac  forty lakhs, eighty-five thousand, five hundred and.
" forty-eight towards defraying the several charges
o which will come in course of payment during the year .
B > ending on the thirty-first day of March 1963, in
' respeot of the services specified in column 2 of the
Schedule. '
Appropria- 3. The sums authorised to be paid and applied

from and out of the Consolidated Fund of Orissa
by this Act shall be appropriated for the services
and purposes expressed in the Schedule in relation
to the year ending on the thirty.first day of
March 1953. ' - '
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‘SOHEDULE
1 2 3
Sums not exceeding
Gﬁant Services and purposes Charged
0.
Voted by on the Total
Legislature | Consolidated
Fund
Rs, Rs. - Ra.
A—ZRevenue Acsount .
1 ] 13ZOther Taxes and Duties .. 4,025 .. 4,025
2 {7—Land Revenue e 8 . 5
3 |8~—State Excise Duties - .- 2,60,272 o 2,060,272
¢ |9-—Btamps . . 5,328 . 5,328
7 {18—Other Revenue Expenditure 10 'e 10
financed from Ordinary Reve-
nues. _
10 | 28—Jails and Convict Settlements 81,337 81,337
11 | 29—Police .. 10 .. | 10
37—Education . _
12 ' : 40 | . 40
36—Boientific Departments .o .
14 | 39—Public Health .. 281 281
15 ! 40—Agriculture 10 © 10
. 17 | 42—Co-operation 5 . 5
18 - | 43—Industries and Supplies B e 5
20) 12~—Chargea on account of Motor 8,622 . 6,622
- | Vehicles Act. ' :

91 | 50—Civit Works . w| .. 10




Bums not exceeding

G{;: b Bervices and purposes Charged _
* Voted by on the Total
Legislature [Consoclidated
Fund
R, Ra. Ras.
23 | 50—Civil Worke—Common Esta- - B b
blishment and Tools and Plant.
r 52—Interest on Capital outlay on
Eleotricity Schemea
24 ' : 84,404 89,009 1,73,413
~ } 183—Capital outlay on Electricity
Bohemes within the Revenue
Acoount.
25 | 64—Famine .. 5 .- 5
(| 54-A--Territorial and  Politieal '1
Pensions.
'54-B—Privy Parse and Allowances o
264 | of Indian Rulers. > 4,201,008 | 1,563,650 5,174,758
55~—S8uperannuation  Allowances
|| and Pensions. y
- 28 | 57—Miscellanecus . 8,067,004 . 3,687,084
290 | XLVI—A—Receipts from Road 10 ve [
Transport  schemes— Working
Expenses,
|
30 { 63—Extraordinary Charges . 1,610 .o 1,810
31-A | 63-B—Community Development 5,52,363 - 5,562,363
) Projects,
Total—A 11784248 242040

20,27,188




1 2 3
Suma not excending
G&"m Services and purposes Charged
0 Voted by on the Tota)
Legislature |Consolidated
' - Fund
|
. Ra. Rs, Rs.
' B—Other Expenditare :
32.A | 65—Payment of Compensation to b . 5
: Intermediaries on the -abolition
of eatates, -

34 | 72—Capital Outlay on Industria!l | 16,000 .o 16,000
Development outside the Reve-
nae Account, .

38 | 865-A—Capital Outlay on State 10|. e 10
Sohemes of Government Trading, '

.. | N—Public Debt—A—Debt raised Ve 20,42,340 | 20,42,340
in Indis—II[--Loans from the .
Central Government ( Repay-
ment ). .

39 | R—Loanse snd Advances by State 51 . B
Governments—Loans to Muniei-
palities, Port Funds, ete. _

Total—B . 16,020 2042,340| 20,568,360
Grond Total .| 18,00,268)| 92,85,280| 40,85,548 |




